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THE LEVY SUGAR PRICE EQUALISATIQN FUND
~ (AMENDMENT) ACT, 1984 -

No, 54 oF 1984

[23rd August, 19847

An Act to amend the Levy Sugar Pr1ce Equahsatmn Fund Act, 1976

BE it enacted by Parliament in the Th1rty—ﬁfth Year of the Repubhc_

' of India as follows : b B '

_ 1. This Act may’ be: called the Levy Sugar Pnce Equalisation Fund
_{' (Amendment) Act, 1984 '
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(hcremafter referred to as the prmc al Act),

(@) in clause (b), the foll owing Explanatzon shall - be inserted -

and shall be deemed always fo have been inserted, namely —

- “Explanation.—For the demoval of doubts it is hereby declar-
ed that where in relation tq levy sugar of any grade sold by

any producer,-the producer has realised towards duties of excise

‘with respect to such sugar any amount in excess of the amount

pavable by way of such duties) such excess shall also be deemed -

to be excess” reallsatlon within the meaning of this clause;”,

Short
title.

men{ of -

" sectibn 2.

) for clause (e), the following clause shall be substatuted and h |

shall ‘be deemed always to have been substituted, namely: —-

k‘(e) “levy_ sugar” means the sugar -requisitioned ~ by the

‘ ‘Central Government under clause| (f) of sub-section "(2) of
100f 195% section. 3 of the Essential Commod ties Act, 1935;.

3. In sectmn 3 of the pr;nclpal Act—

(a) in sub-section (2) in the openiy g port1on for the words,

“brackets and figure ¢ prowded in sub-section (4)”, the words, brackets and -

figure “provided in sub-section (5 )”A shall be ubstltuted .
~ (b) in sub-section (3),_-—— - ' o

(@) in the 'op'ening portion, for the rds brackets and ﬁgure |

. “provided in sub-section (4)”, the words, brackets and figure
“plovlded in sub-section (5) ” shall be ubstltuted
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_ (n) the followmg proviso shall be inserted at the end,
namely:— . =

“Provided that- _
() the int rest due on so much of any amount of
: ahy &xcess realibatisn made before the date of commience-
" ment of the Lepy Sugar Price Equalisation Fund (Am-
endment) Act,/1984, as is not credited to the Fund-
together with interest at the aforesaid rate of twelve:
"and a half per/cent. per annum before the expiry of sixty -

days from th¢ date of such commencement; and-

(b) the interest due on so much of the amount of
any excess r¢alisation made on or after the date of such -
commencem¢nt as is not credited- to the Fund
together with interest at the aforesaid rate of twelve
and a half per cent. per annum within sixty days from
the date onf which such amount was realised,

shall be at the rate of fifteen per cent. per annum from the
- date on which |such amount was realised by the producer.”;

(¢) sub-section (4] shall be omltted - -
(d) in sub-section|(5),— -~ - s .

'(n) 1n .tBe concl ding pbrtmri for .the WOrds “or in any

by hlm
"Prowded that—

) the 1nter st due on so0 mUCh of such amount 88.

‘wag tealised befpre the date of commencement of ‘the

Levy Sugar Price| Equahsatmn Fund (Amendment) Act,-
1984 and is not ¢ edited to, the Fund together with inte-
»rest at the aforesaid rate of twelve and a half per cent.

- ‘per annum before|the expirv of sixty davs from the date
~ of such commenc¢ment, and

‘(i) the 1nter st due on so much of such arnount .as’.

15 realised after slich commencement and not credited

* to the Fund toget er with interest at the aforesald rate
" of twelve and a hblf per cent. per annum within sixtv .

davs frorn the datel orn. whlch such amount was: reahsed

shall be at the rate of- fteen per cent. 'per_a_nnum i'ror_n the,. )
‘date on which such amount was realised by the ,}?1,'9?1!1¢er7':. _
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) () after sub-section (5), the followmg sub-sectmn shall be insert-
. ed and shall be deemed always \to have been. inserted, ‘namely:—

“(54) Notwithstanding dnything contalned in. sub-section

(5), the interest payable on the amount of any excess realisation
required to be credited to thg Fund under that sub-section in

~ respect of any period ‘during which such amount was by reason °
of any order of any court held\ by the producer with any other
person or with any court, Goveérnment, bank or other authority
reterred to in clause (a) of that\sub-section, shall be the interest
which dctually accrued on such amount in respect of such period.”;

' 6] after' sub-section (54) as solinserted, the following sub-
,sections shal] be inserted, namely:—

: . _ ‘(3B) Wlthout prejudice to the provxsmns of sub-section (5), o
5 | any amount representing the diff
o ~ price and the interim price allow by the court Wthh-——

(@) is held by any -produger with any other person or. -
with_any ‘court, Government, ppnk or other authonty refer-.
red to in clause (a) of that subisection, or

(b) is under the cover of any guarantee referred to n
clause (b) of that sub- section,

shall, as soon as may be after the fina dlsposal of the proceedmgs
~of the court aforesaid, be credited, tp .the extent such amount

represents excess realisation- togethey with the interest, if any,
, _ .. . which has accrued thereon or been gularanteed in respect thereof, ’
P - to the Fund by such other person, this court, Government, pank
i ' or other authority aforesaid or, as the case may be, by the bank
or other person furnishing such guaantee and the amounl so
credited shall be set off against the amount (including interest)
required to be credited by the produer under sub-section (5)

(5C) The provisions of sub-section (5B) shull apply m

relation to. every. amount representing the difference between the

’ controlled priee and the. interim price gllowed by the court which,

- immediately before the commencemeny of the Levy Sugar. Pnce
" Bqualisation Fund (Amendment) Act, 1984——

(¢) is held by any producer jwith any other person or
with any court, Government, bank or other authority men.
tioned in clause (a) of that sub-seption, or

(b) .is under the cover of any guarantee mentmned in .
clause (b) of that sub- section, '

N _notw1thstandmg that the final dlsposal of the proceedmgs of the
court aforesaid took place before such commencement and for
this purpose the reference in that subjsection to “final. disposal
of the proceedings of the court” shall bé construed as,a reference .
to such commencement,

(5D) Where any amount is credited

_ _ / : to the Fund under sub- .'
" _“section (5B), such crediting shall,— -

'(d) in a case falling under clause (a) of that sub-sec‘tioh,
operate as the discharge of the. lialfility in relation to such
amount of the person, court, Gove nment bank .or other

autherity so crediting the amount; .
R d
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ok given by .the bank or "other person cred1t1ng
the amount dnd for this purpose such guarantee shall be
-deemed. to haye provided for such crediting.’. '

" 4. In section 5 of the P '_'n01pa1 Act, for the words ‘“the producer by
‘whom such amount is credi ed” the Words “the producer -concerned”

5 In section. 6 of the prmc1 al Act,—

(@) in sub-section (I),\in the proviso,—

(?) in clause (b), the word “or” shall be 1nserted at the end' R
and shall be deemed alwdys to have been inserted; '
(it) after clause (b), the following clause shall be inserted
and. shall be deemed always to have been inserted, namely:—
“(c) bei'n'g a person who i8 not-a wholesale dealer or a
retail dealer, had passed| on the incidence of such excess over -
the controlled or fair price of levy sugar to any other person
as part: of the price of dny product in the manufacture of
which such sugar has begn used or, as the case may be, to -
the consum’er by whom the price of such sugar 'W'é‘s"“fiii“d‘ﬁ’
~ (b). in sub-section (3) for the words “excess realisation made
. from him”, the words “excess realisation made. from. him: together
with interest (if any). thereon credjted to the Fund” shall be substi-
“tuted and shall be deemed always fo have been substituted.

6. In section 11 of the principal Act, ‘4t the words “any excess realisa-
tions ‘made by him or any part thereof, yuch excess realisations or such:

- part?, “the words “any excess realisation \made by him, or any interest
- due’on such exceéss realisation or any pant of such excess realisation or

interest, such excess realisation or such imterest or such part” shall be 3
substltuted and shall be deemed always to \have been substituted.

7. In section 13 of the pr1n01pa1 Act, in ub-sec'clon (1), in clauSe (a) |
after theswords “any excess realisations' made by him or any part thereof”, -
the Words “any excess reahsa’uon made by him or- any 1nterest due on

(1) Notwithstanding any Judg‘ment decree or order of any court,
tr1buna1 or other authority, anything or action done or taken or pur-
porting to have been done or taken under the provisions of the principal
Act before the. commencement of this Act shall, for all - purposes, be
deemed to be, and to have always been, as vahdly and effectlvely done
or taken as if the amendments made to the principal Act by section 2, -
clause (e) of section 3, section 5 and section 6 had been in force at a11
material ‘times. : : '

2 For the removal of doubts it ‘is hereby dec]ared that no act or"" :
omission on the part of any person shall be punishable as. an.. offence

" which would not have been so punishable if the provisions of sectlon 2

- elause (e) of section 3, section 5, section 6. and sub-gection (1) of this’ '
. section had not come-into force.



